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REFERENCE BY MEMBERS
Notice under Rule 267 for discussion on threat to security of Parliament

MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ...(Inferruptions)...

sft AR A denRE @OR): AR SUHATIiT "G, U 984 RIS
e 2, a8 @8 & 0 e anor & o # 1t v 2, A9 vl A (e

MR. DEPUTY CHAIRMAN: Have vou given a notice?

ft ARV A1 denRaAn: wy, #9 iy o 81 L @aE)... el @l wiaal
@ YT W U Hhe @Sl 81 T 1 ...(HIEH)...

MR DEPUTY CHAIRMAN: Have you given notice? . .(Interruptions).. 1 am

only asking have vou given notice?
sf AREY | dERan w7, {9 Tifew G 2 L c@EEm)...
MR. DEPUTY CHAIRMAN: Under what rule? Which rule?
sft AREY @ dERaEn: WY, 1 wa 207 & d8d Afed R 21 L (@@hE)...
MR. DEPUTY CHAIRMAN: Rule 267.
3ft IR A1 G W@, ¥ 9gd Gk Qw21 L @EEE)..

MR. DEPUTY CHAIRMAN: What is Rule 267? ..(Inferruptions).. Let us deal

with Zero Hour business.

sft AR |1 GaRen: o, T e P @ 6 o wee W owa, aet
Gl W TA © ...(FGEH)...

sft vaq Afe (F9TE): WX, AT S B G W amEW T, A2 fhefl da w
ST 7RI BAMI ...(FGETH)....

sft AR At deRen: W, o9 9% 39 T w ==t 99 et L @aam)...

sft Sgwwmafa: Fom oMy @ MUl Listen, listen. T, JFT . (SGETH)...
[ am not overruling anything. 319 QII%IK’, S A AR 9ied 32 3, 98 WL TS | e
aifeyl ... (@EEM)... AT gged gl ... (FEEH)... Please listen to me. Have you

given notice under Rule 267? _(Interruptions). Whatever you speak, 1 will listen.
(Interruptions).. Only one Member can speak. Who is going to speak? . .(Interruptions)..

sfi AREY | dERan: W, 98 Tfew {7 § S B L @EEm)...

sfi Sgwumafa: st g Tfew w9 A .(@@EE)... When did you give?
...(Interruptions)...
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ft ARTIO AT dARAT: w7, H anst gdw die Al 9ol ey e 21 L (@agH). .

MR. DEPUTY CHAIRMAN: One of the Members can speak. ...(Interruptions)... 1
will listen to one Member. ...(Interruptions)... Other Members may sit. ...(Inferruptions)...
One Member can speak. ..(Interruptions)... Who is speaking?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Mr Naresh Gujral will speak.

MR. DEPUTY CHAIRMAN: Okay, Shri Naresh will speak.

SHRI NARESH GUIRAL (Punjab): Mr. Deputy Chairman, Sir, once before also

we faced this kind of a situation, and we must now allow .. .{(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you speaking about Rule 2677 .. (Interruptions)...
Are you speaking about Rule 267 notice given to the Chair?

SHRI NARESH GUIJRAL: Yes, Sir

MR. DEPUTY CHAIRMAN: Okay.

SHRI NARESH GUIJRAL: It 1s the right of every Member.
MR. DEPUTY CHAIRMAN: You can always give notice.

sft AR A dARAT: W), U8 g TR Oem 8 (@), 67, 3R AT
gH 39w [ar 8l @3, |1 2 ardr e g HIe gl e L (@EEE). .

MR, DEPUTY CHAIRMAN: Okay, now listen. Yes, there is a notice.

off IREI A dERATL W), 3o & Aoy ol gwie e ugd 39 fauy w
7at B S .. (FFEH)....

MR. DEPUTY CHAIRMAN: Now, tell me what the subject 1s. Who will speak?
SHRI NARESH GUJRAL: T will speak.
MR. DEPUTY CHAIRMAN: Okay, you can speak.

SHRI NARESH GUIRAL: Sir, this is an extremely important issue. Once
before, we had seen an attack on Parliament. How serious it was! Every day we are
subjected to terrorism. Now, if an MP behaves in such a trivial manner, then action
must be taken. It concerns the security of everv single Member in this House and
the other House. We go through security checks. He has put everything on the Face
Book, where the security checks are, how to circumvent those security checks, ete.
This is absolutely non-sensical. How can we allow this type of a thing to happen?
...(Interruptions)...
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MR, DEPUTY CHAIRMAN: Mr. Naresh Gujral, I heard vou. Nareshji, there is
a technical problem. Yes, the security of the Parliament is of paramount importance.
There is no doubt about it. But I have a technical problem. You see, this is an
issue against a Member of the other House. So, it is for the other House to take
it up. ...(Interruptions)...

sft YEIR S AHd): TR, MU T W SfaTda 52 & IR | Pl &1 # qar
dredl g [ 159 wawr 9 a8 wichmml ar afifsa Railfda &) 2, s 359 @l
1 dEATHT BT T ST YREM P & T, ST8 W frisking BRI & TAT SR TR IJRET b
wHarl dad 21 wiferamdie & aigy uififEn & ddffa fey awe 9 aM-@e gl 6,
foRre! T T ST 8, Sue! S difsAnmml w81 I'E At e &
q1% FEB! Fiwre WA ww arre W e

IR, 3G 39 AAS W Sl TR A A3 99 U ©, A IqD YFadri € b
fra v O 39 diwaa & AT X andeantaal T 8T [ 9l ST dihds @l
g AiGT RN WHfrd & o gud foy § Faeead gieT ra gRem 9dli a9 ugl &
PHATRAT 1 AATT BT §| <lfhd, T4 I AT & AGhANGAl Pl AST & GX B
Gl & @ d-a @) sa) 981 ofl, gafery 4 wwa [8l gul 99 9ed M ue
TR wATe] 1o w4 ofll 3 S AR A, SEA S99 hagd 1R SIal, i
Hifsar ux srer @ik g8 arRd ganl 4 aArdaardl, §f gl gfven et dart svad
Y TB T, SBT3 d fSHE Iam B DITT B, 5T IRE I MY ST MdpanteAi
@l Hag HI @ IR B, Brad 9 andedrd) et dar gxadi H e gl

R, IRT Aol ¥ 6 S U G € e I =¥ ave e #IRe
@ Sl e 2, 39e! @3 B g Sl a2, SHD! IS P, IqB] qrerd HfEm
YT STeldl, DI P A€ DY TG W, AST W [ Fod g3 T 8, A5 A YREN
3% 39 IRTS DI IREM I ST Fa & & AT 89 A= € 6 39 9= ==l 27 8f)
59 W g4l g9 & we-ae, o afdd 9 gaer g | sl g geag § e
g, SUd Raarm PRars 8Nl 7 A8 B AR B SRR AP Bl A SUD g
IR GRAT BT & ded drears sl

MR. DEPUTY CHAIRMAN: Now, please listen. The question is, the security of
the Parliament is of paramount importance and there is no doubt about it. Whether

this Member or that Member or any other Member does it, it is a matter of serious
concern, and it has to be taken up in that spirit. The security of the Parliament is
the responsibility of the Government. So, the first thing 1 have to say 1s that the
Government has to take cognizance of this security violation and take appropriate
action. Whoever does 1, whether it is Rajya Sabha Member or Lok Sabha Member,
the Government should be seized of the matter and should take appropriate action.
That is number one. With regard to security, whatever is to be done, that should
be done by the Government. Number two, with regard to the person who violated

the security norms, the Government certainly can take legal action or other action
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should be taken. The third question is with regard to the Member. It is on that
matter I said that when it comes to a Member of the other House, I have a technical
problem. I had asked if we can take it up. That was my doubt. But then I am...
...(Interruptions)... So, the solution that I am saying.. .. (Interruptions)... What T am
saying 1s, if there should be a discussion, my suggestion 1s that the Government
can move a Motion, mitiate a discussion and the House can discuss it. Instead of .

..(Interruptions)... Let me complete. .. (Interrupitions)...
SHRI MUKHTAR ABBAS NAQVI: Hon. Deputy Chairman, Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me complete. ...(Inferruptions)... Let me
complete. ...(Interruptions)... 39 STl Therefore, I will convey your feelings,
being very important, to the hon. Chairman and after discussing with the hon.
Chairman, if necessary, we can have a discussion after the decision of the Chairman.

...(Interruptions)... 1 cannot now.... ... {Interruptions). .

4l EAR I Tehell: 9, issue As 61 & b A5 39 A &I HHA © AT 94
o T AT 2, AT WA Bl YN P AMAT 21 ...(FGEIH)...

oft g IEd FIORRIT): <9 &) YN @l AWl 21 .. (9ETH). .

sf JER S Adhdl: AR 3T SHBT technical ADSONA H Sleldl q1 &7 =M
gl ¥ g - (HIET) .. o unanimously, G @) SRE & wrer B i A
59 O¥E @ Radars &=+ &1 SR $ .. @agM)... Radars T8, 78 v 81 859
yeRio o wet § Al " gowr sl 9id T digd €, SR resolution TR 81
a o W BN LL(@IEE).. wifar I=E 7' Tifed ke g L (@@EEm)...

MR. DEPUTY CHAIRMAN: Yes, what is your suggestion? ..(Interruptions)...
No; [ am only saying... .. {Interruptions). .

sf HERTST O (e WSI): o9 W (). U5 FRAT 9ed B . (F9EE). .

SHRI ANAND SHARMA (Himachal Pradesh): Sir, please allow our Members

also. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions).. What is your view?
...(Interruptions)... What is your view? .. (Inferruptions)...

SHRIMATI AMBIKA SONI (Punjab): 1 am saymng... .. {Interruptions)...
ft RIS S9: AT S B IREN BT ATTA 1 I BT IRET F AR L. (FGEF)...

MR DEPUTY CHAIRMAN: Let me listen. ..(Interruptions)... Let me listen to
this side also. ..(/mterruptions)... Let me listen.. .. {Interruptions)... No, sit down.
..(Interruptions)... Let me listen to this side also. ..(Inferruptions).. Yes, what is

your view? ..(Interruptions)...
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SHRIMATI AMBIKA SONI: 1 am saying that the Chair has recognized the
importance of this issue. ..(Inierruptions)... It concerns with the security of every
Member of Parliament and the entire political system. ... (/nterruptions)... No doubt.
...(Interruptions)... This has been playing on the social media since yesterday.
..(Interruptions)... In fact, Sir, I thought that the Government of the day should
have stood up at the first stage and told us about what they have done in the last
twenty-four hours and what they are going to do to ensure security. ...(Inferruptions). ..
They should be telling us. ...(Inferruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): What are they doing instead of just

raising it? ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: You are a very senior Member. Are you
protecting this person or are you opposing this person? ..(Inferruptions)... Are you
protecting this person or opposing? ..(Interruptions)...

SHRI TAPAN KUMAR SEN {West Bengal): The Government has to act
...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: The action of this person 1s absolutely wrong
and 1t 1s a breach of the security of Parliament. .. (/nterruptions)... Please condemn
it. _..(Interruptions)... THY 8T 91 MY ...(AGEF)... 314 technical I off & a8
I BT BT W 2| 3T AT =] 87 MY Aeed! § & 9% 597 ave & difea une
ERAT B .. ()., ATT F=1 arsd) & [ g5 dfSais gie &1 w2 .. (FaEM)...

sft IO9 PAR A Ih A BT UHRAERAR BRYI . (FEAIH). ..
MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions)...

sft gER FE™ ABdl: ey AEdt € fF gg endeanei P IEAT Sar RE?
(FIGF)... A9 FT arsd! 87 ... (HIEH)...

sft 999 R W B 9Ed © 6 @ L (@@, gfaw emad BT A B
Rgare a1 smad! ST 21 ... (FFIH)... Government has to act instead of spoiling
the time of the House. .. (Interruptions)... Let the Government act. ...(Interruptions)...

Let the Government act instead of spoiling the time of the House. ... (Imterruptions). ..

sft PR YR W (BRTD): YBd 9 YWY @4l 8l, 39 AW U g4l By
..(TAETH)....

MR. DEPUTY CHAIRMAN: What 1s your suggestion? ... (Interruptions)... What 1s
your suggestion? ...(Inlerruptions)... Your own Minister 1s speaking. ...(Interruptions). ..

Your own Minister is speaking. ...(Inferruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATIT NIRMALA SITHARAMAN): Sir, [ just wish to say that
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normally... ... {Interruptions). .
oft TU9 PAR T: 2017 2AGT A SIZY S HIAT B, G BT HRYI ... (FGEH)....

MR. DEPUTY CHAIRMAN: Yes, you speak.. .. (Interrupiions)... No; your
own Minister 1s speaking. .. .(Imterruptions)... Your own Minister 1s speaking.

{Intervuptions)... Please go back. ..(Interrupiions)... No; one thing.... . .(Inferruptions)...
SHRIMATI NIRMALA SITHARAMAN : I just want to... .. {Interruptions). .

MR. DEPUTY CHAIRMAN: No, let me say. ..(Interruptions).. See, matters
raised here is very, very important. No, sit down. ...(Inferruptions)... Please sit down.
..(Interruptions)... Sit down. .. (Interruptions)... I will allow vou. ...(Interruptions)...

Please sit down. I will allow you. ...(Inferruptions)... 1 will allow you. Sit down
SHRI PARTAP SINGH BAJWA (Punjab): Sir,...

MR. DEPUTY CHAIRMAN: T will call you; sit down. ... (Inferruptions)... 1 will
allow vou, T will call you See, the matter raised here is very, very serious and
important. [ want to take a decision. ..(Interruptions).. 1 am only eliciting your
views. So, please allow me to take a decision. That can only be done if you go
back to your seat. See, you cannot force me to take a decision in this way. Please
go back to your seat. Now, [ have given the floor to Shrimati Nirmala Sitharaman.

Let me hear her. Then, let me hear this side.
SHRI SITARAM YECHURY (West Bengal): Sir,...

MR. DEPUTY CHAIRMAN: Yes, I will allow you also. ...(Inferruptions)... We

have to take a decision on this.

sff vaq Afar: ey =9l avEy @)

MR. DEPUTY CHAIRMAN: No; @dl @¥$7... [ am not a dictator. T have to
take the view of the House 34 SITgUI You go back to your seats. .. (Imterruptions)...
Please understand, T am not opposing a discussion. [ am not against a discussion.
...(Interruptions)... Please allow me to come to a conclusion. Please go back.
..(Interruptions)... Naqviji, let them go back. .. (Interruptions).. Let them go back.
..(Interruptions)... Now, Shrimati Nirmala Sitharaman. What is your view? What
should be done? ...(Intervuptions)...

SHRI TAPAN KUMAR SEN: Why are they spoiling the time of the Zero Hour?

SHRIMATI NIRMALA SITHARAMAN: Thank you very much, Sir, for giving
me this chance to speak on this grave issue.

MR. DEPUTY CHAIRMAN: You say as to what should be done.
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SHRIMATI NIRMALA SITHARAMAN: T am just coming to it. I am fairly
new in this House; [ have learnt a lot in my last two years. What 1 would like to
submit here 1s, every time, anything affects the prerogative of the House, all of us
have taken the matter very, very seriously. We also say in matters related to the
House we have to be seen to be proactive. Now, it is surprising for me that on a
maltter related to the security of this House, it 1s being done. And which House 1s
this? It is a House of the elected people, both Rajya Sabha and Lok Sabha, and
people's representatives are seated here.

MR. DEPUTY CHAIRMAN: You want a discussion.

SHRIMATI NIRMALA SITHARAMAN: Just a minute, Sir. It 1s the temple of
democracy. In this, are we trying to say; oh! the Government do this, we won't do
it. We are trying to protect.. .. {Interruptions). .

SHRI TAPAN KUMAR SEN: The Government should do it. .. {(Imterruptions). ..

SHRIMATI NIRMALA SITHARAMAN: Sir, you have given me the time, and
let me speak for just one minute. I would want the hon. Members to patiently hear

me. ...{(Interruptions)...
MR. DEPUTY CHAIRMAN: I am listeming. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: I am not holding any political argument
here. Please listen. Let us please have the patience to listen; the Chair has given

me the permission. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please continue.

SHRIMATT NIRMALA SITHARAMAN: Therefore, I wish and I request the Chair
to take that kind of an initiative which we normally have taken in the interest of
this temple of democracy, in the national security's interest, and not to overlock a
massive threat where the person who has violated, has also repeatedly said that he
will do it over and over again Are we sitting and watching here? The Government
will certainly do what it is asked to do. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: All nght.
SHRI DEREK O'BRIEN (West Bengal): Give a notice. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: But are we, as a House, sitting and
watching this? .. .(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tiwar, sit down. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: The Congress cannot be seen as protecting
the Member. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: I allowed him; you sit down.

SHRIMATI NIRMALA SITHARAMAN The Congress is protecting...
...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): We are not protecting
him. ...(Interruptions)...

SHRI PARTAP SINGH BAJWA: Mr. Deputy Chairman, Sir,... ... {Interruptions). .
MR. DEPUTY CHAIRMAN: Yes, Fifere-aiferyl ...(nterruptions)... Frar oft, afam
sft yarg Rig g =, 9391 1 R a9t & L (@@GF)... . (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please sit down. ...(Inferruptions)... Mr. Malik,

sit down. Sit down. ..(Interrupiions)...

SHRI PARTAP SINGH BAIJWA: Sir, this 1s the security of Parliament.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. Why are vou worried? .. .(Interruptions)...
ft yam Rig aoEn e i, L @Edm)...
MR. DEPUTY CHAIRMAN: Yes, ifcTq-qifery|

SHRI PARTAP SINGH BAJWA: This 1s not a question of any one party.
Unfortunately, freel 70 @@ & vwr a9t a@ @t 78 gon for fpedl wwax ot
gifédarde 1, just to be popular on the social media, you do these kinds of things!
Had it happened somewhere else, they would have dismembered him and arrested
him that very moment. I am not saying just this. We are not going for ﬁﬁ-wr_vj,,
B FAT BT VBT T, AR BT 39 T UG o AU And this man has said
that he 1s going to go viral again. So, the Government should do something in
this regard. [ am going to reiterate it again whatever Ambikaji has already said.
..(Interruptions)... My own late father was killed during the... .. {Interruptions)... We
have already suffered. .. (Interruptions).. We cannot allow this kind of a thing to
happen. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma. ..(Interruptions)...
SHRI SITARAM YECHURY: Sir,...

MR. DEPUTY CHAIRMAN: T will call you; T will call you. .. (Interruptions)...
Sit down. 1 heard you. 1 got your point. ...(Inferruptions)... 1 got your point. Sit down.

SHRI NARESH GUIRAL: They want to create anarchy in the country.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down. Now, Mr. Anand Sharma, please.

SHRI ANAND SHARMA: Sir, the issue is a serious one. There can’t be any
partisan views on a matter when it comes to the security of Parliament, the security
of Parliamentarians, because our Parliament had seen a dastardly terror attack in 2001
and it was at Gate No. 12 where 1t all started, and where by an ‘accident’, they
lost their way. Our Watch and Ward staff were alert and closed that door. In fact,
the then Prime Minister, the entire Cabinet and all senior leaders were sitting in
this House and thev were at the door for firing. So, this is a serious matter. What
the internal security procedures are have to be kept secret; they can’t be filmed.
Everywhere it happens. It is so even at the awrport. This 1s Parliament of India. At
the same time, I understand that after the terror attack, there is a Joint Committee
that has been constituted, chaired by the Speaker of the other House, and Members
of this House and Members of the other House are Members. Given the seriousness
of the matter, I would urge Mr. Chairman to convey what we feel about it and also

urge the Security Committee to take appropriate action immediately. That is one part.

Secondly, about the action to be taken under the law, it is for the Government.
Thirdly, on action to be taken against the concerned individual, since that person
happens to be a Member of the other House, it 1s for the hon Speaker of the Lok
Sabha to take appropriate action against that Member.

MR. DEPUTY CHAIRMAN: And should we discuss it here?

SHRI SITARAM YECHURY: Sir, there is no doubt that this matter is of grave
concern. There 1s no point dilating on that or spending time on it. It is not an
issue of a partisan manner of view, etc, but it is a matter of security of the House.
That is mmportant, very important. It is not only a matter of security, but also an
equally important matter of privilege. What I am saying in this House is a property
of this House and there is a privilege of every Member of Parliament that it shall
not be made public unless so decided, etc., etc. All of us know the procedure. So,
it has been both a breach of privilege and a breach of security. Now, the question
1s: What action should be taken? Action needs to be taken. There is no doubt. As
the Chair of this House, you can convey our sentiments to the other House since
he is a Member of the other House. The other House must proceed. But, the more
important question is, and I would like to know, since this happened vesterday, the
ruling party has a majority in the other House, you can have the Speaker to decide
which Bill 1s a Money Bill and which is not a Money Bill when you don’t want
our opinion. Why can’t you have the Speaker decide on what action to be taken

agamnst a Member of that House? Why 1is that not happemng?

Secondly, the Delhi Police is under the Central Government. According to the
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law, action required to be taken has to be taken. Why was this delay since yesterday
till now? On that, the Government has to answer.

MR. DEPUTY CHAIRMAN: How do you know? They must have taken the action.

SHRI SITARAM YECHURY: Sir, otherwise, why would they raise it here? If
action has been taken, why raise it here?

sft o9 T (TR TRI): AT SHT 9T ATEd B2 L (AT, ..

oft 999 AR W: B fpEdT g9ET gBdr 87 L (FAIF)... DI Ed! a9
AT 87 . (HIEH). ..

sfi FERTS SIF: STRwTaf AT (9.

SHRI SITARAM YECHURY: I want the strictest of action taken. I am asking
the Government why action i1s not being taken. I am saying that the strictest of
action has to be taken. Why has the action not been taken? .. (Interruptions)... Sir,
you must also elicit that before conveying. ...(Interruptions)...

oft HEaR s/ Adhdt suwwfa i, s dfiarm I ot dm wwr &) ey
GRS S T | T A A o A 2 O B o B B R
87 39 Py ATNTd TRl o Wl 267 9 TP Al o gan 21 =med € & 5w
TR T 9 =@l 81 3R [T BT SN view I, 3FN AT AR © [ IS I Bl
8, d U grEn & arR H ardl § w98 andl 82 L (@aE™)... R el §,
Heq 99 Repds @, wiifh 59 899 & 2z, 59 96T & ¥ .. (AIUM)... dl®
AT, I AT AT [ IRIR A D AR PO PRl § ... (FGH)....

sft Sgwumafa: s g g9 S L@@am).. ey Sifaw L @Eam)...
ot JEAR S Jhdl: Al suo motu UIHR P A8 B Fapd] 8, IHD fory

e Bl Rpis HTN TSI, UET BT HETl TS .. (FFEH)....

SHRIMATI AMBIKA SONI: Is the Government ready in this House to take

action against.. .. {Interruptions). .

sft Iummafa: e A Sft, sy TfTUl After that, I will read Rule 267.
...(Interruptions)...

sff yRT FEa (fem): Swwamfy of, < 9 (@),

MR. DEPUTY CHAIRMAN: T will read Rule 267 after this. ... (Imterruptions)...
ot IRT A|a: Sugwfa o), . (@EEE)...

sft Sowwmafa: amg @ Afoul wRe A S

ot YRT AEa: @, oy AHd wodlarE A9l @id, s el aid, § A
g fb g gl 9 wM S B L (SEE).
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sft Sowwmafa: givg, g L @Eem).. gl L @EEE)...
it YRE A”a: TET 9 . (). .

sft Iumwmafa: ee Sft, sy sroeht T R wn w9 39 W SIemee
& = el g R, ey el v ARl L (EET.

SHRI TAPAN KUMAR SEN: The House is cone that action should be taken.
You can convey to the concerned authority, the Government and also the Speaker,
that action should be taken. The House 1s one, in my opinion, that action should be
taken. You convey this to the hon. Speaker to take action on the concerned Member

and direct the Government to take action. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: T will read Rule 267 after this. ...(Interruptions)...
RG ofl, 39 diferyl

oft YRS AGa: 3 95 ardl Bt TET gl Al L ().
sft Sgmurafa: amy gife)

sft TRT TR SwrAfa Sf, 11 @=t 2, 98 8 g@ 21 A8 S tee g, § Al
g T . (@aam)... W= 9@ g, L (@age)... T8 gl L @aEm)...

sft Somafa: amg A g 99 g | L (@EE)..
sf YR ST ThdY: MY B TS A1Ed BNl L. (FFEH)... He is a Member

of Parliament. We want your recommendation.

sft Sgwumafa: Tadt S, L (@EE)...

sft yRE A|a: Sweramafa off, § T@d St & dE @R € L (@9EE)...
MR. DEPUTY CHAIRMAN: I will read the rule.

sft YRT FEa: hd) wigd A Wl 91d Pl B, H I9H a1 € FdaT wer asdr
g b wed @1 wiiee wliew glar 2 3lv sy gl 2

oft Sumamafa: § =&, 2 Raa dexds

3t IRT Frea: H airud HEAd 8 9AY dw el §) 9] a8 wad & fiaw o1 JEHdl
31 # AT § 6 g weT @) v o ol ® ofR Sw wed @ ol offmivd wflew €,
AT ITH BRI H B L.(AFEF)... AT AGHT B T 2 . (FFE)..

MR. DEPUTY CHAIRMAN: Let him complete. Let him finish. .. .(Interruptions). ..

oft IRE FEE: 91 GB!I VW § ..(FAIH)... H IEY qwHd TEI Gl ... (THT)...
O AR AT "hd B fh R ¥ L (@agE)... dfed § ue 919 Siee deer arsdn
g [ 3@ ST 9gd <X B P! 8 ...(FIM)... [ AN 30 I 79 gb 21 3@
afe oM & SN Far, O SAET STesT BN L.L(WEEW)... T oMTd " W
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TR | o 1 ) = O el el | - M A M | R 2 B B B e |
Bl ..(FFE)... ToId | g9 2, AT S R6T O 781 DLl ... (FEEH). ..

MR. DEPUTY CHAIRMAN: T will allow Ms. Badal, [ have no problem.

.(Interruptions)... 1 will allow her; [ have no problem. The point that 1 want to make 1s...
SHRI ANAND SHARMA: Sir, I have a point of order
MR, DEPUTY CHAIRMAN: Shri Anand Sharma, just one minute.
SHRI ANAND SHARMA: I am on a point of order.
MR. DEPUTY CHAIRMAN: I said I have the rule. Let me read this rule.

SHRI ANAND SHARMA: Before vou read, Sir, ...(Inferruptions)... Please Sir,
we are all of the same view. My point 1s, let me say something. We are all of the
same view. My point is: Hon. Members of the Rajya Sabha have to express their
views in this House ...(Inferruptions)... Any Minister who is a Member of the Lok
Sabha must go and express his or her views before the hon. Speaker. That is the

point of order ..(Interruptions)... Number two is,...
MR. DEPUTY CHAIRMAN: Ne, no.

SHRI ANAND SHARMA: 1 am very clear on that. We are discussing as Rajya
Sabha. It 1s not the Govemment Business; it is the Zero Hour . .{Imterruptions)...

This is my point of order ..(Interruptions)... This is not Government Business.

Number two is, it is on Youtube .. (Interruptions)... I am helping you.
..(Interruptions)... It is in social media. Sir, through vou, I want to know and the

Government to reply why action has not been taken against him. . .(Interruptions)...

MR. DEPUTY CHAIRMAN: No. This 1s not a point of order. ...(Interruptions)...
That 1s not a point of order. Now, listen. ..(Interrupiions)... Mrs. Kaur, 1 will call
you...(Interruptions)... I will allow you. ...(Interruptions)... I want to make a point here
...(Interruptions)... No. That is not a point of order.. (Inferruptions)... Now, sit down.
..(Interruptions)... Please, listen to me.. (Interruptions)... If you are serious, sit down.
..(Interruptions)... Otherwise, | will have to adjourn the House. ...{(Imnterruptions)...
Please sit down...(Interruptions)... All of you, please, sit down.. (Interruptions)... 1 am
only saying one point...({nferruptions)... Nobody disputes the seriousness of the subject;
it is very, very serious. The House is one. The House is united and unanimous and

is speaking in one voice..(Interruptions)...

sft 999 ER W9 IR, disc B e TN Wi Sifomgl L (@E@EE)... If you
are serious ...(AHM)... 45 SR (). 219 <1 4fSTl .. (FGEH)... Nobody

1s disputing with seriousness of the subject.
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MR, DEPUTY CHAIRMAN: I am speaking, sit down .. .(Interruptions).. Sit
down ...(Interruptions)... No, sit down .. (Interruptions)... 1 have to decide. Sit down
...(Interruptions)... If vou don’t allow me, I will adjourn the House. ... (Inferruptions)...
I told you that 1T will call you .. .(Interruptions)... Let me decide.. (Interruptions)...
Nagviji, you don’t want me to decide. ...(Interruptions)... If you want me to decide,
go back .. .(Interruptions).. You ask your Members to go back ..(Interruptions)..
I said that T will allow you. But, before that, 1 will have to give a clarification

...(Interruptions)...
oft g FEa: WY, W9 BT G 1Yl . (FGEH). .
sft 999 PR 9 gavE AT, No == L (EmET). ..

MR. DEPUTY CHAIRMAN: Nagviji, ask them to go back ..(Imterruptions)...
Go back. Please go back ...(Interruptions)... Sit down ...{(Interruptions)... See, the rule
267 says ...(Interruptions)... 1 will allow you ...(Interruptions)... Madam, I will allow
you ..(Interruptions)... 1 will name you; go back. Mr. Khan, you go back. 1 will
name you ..(Interruptions)... What is this? . .(Interruptions).. Why are you doing
like this? ...(Interruptions)... 1 am reading the rule .. (Interruptions).. Please listen. If
you want to run the House as per rules, cooperate. Otherwise, 1 will adjourn the
House. I am going to read the rule. Please understand the rule ..(Interruptions)...
Now, listen .. .(Interruptions)... Sit down .. (Inferruptions)... Please, you understand
the rules. ...(Inferruptions)... Why are you speaking at once? ..(Interruptions)... No.
Nothing will go on record.

SHRI PARTAP SINGH BAJWA: *

MR. DEPUTY CHAIRMAN: Please understand the rules. The rule 1s very clear
...(Interruptions)... The House 1s adjourned up to 1200 hours.

The House then adjourned at thirty-nine minutes past eleven of the clock

The House re-assembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 61. . .(Interruptions)... Is it your question?
...(Interruptions)...

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): Sir, before you take up the Question Hour, 1 would like to raise
a very serious issue. ..(Inferruptions)...

MR. CHAIRMAN: Noj; no. ..(Interruptions)... Just one minute. ... (Interruptions). ..
In the Question Hour, only questions can be raised. .. .(Interruptions)..

* Not recorded.
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SHRIMATI HARSIMRAT KAUR BADAL: Sir, it is a very serious issue.
...(Interruptions)...

MR. CHAIRMAN: Hon. Minister, please sit down. ...(Inferruptions)... No, no, one
minute. ..({nterruptions)... <iklc Higd, 43 Wyl .(IIE)... No; no, sit down.
...(Interruptions)... This 1s not possible. .. .{Interruptions)... This 1s Question Hour;
we will take up questions only. ...(Imferruptions).. 1 am sorry. ..(Interruptions)...
There is no decision to dispense with it .. (Inferruptions).. What are you doing?
..(Interruptions)... 3T AR 4 SMEYI L (HIET)... You have question, raise it
...(Interruptions)... You can’t be heard. . .(Inferruptions)... You have not been permitted
to speak. ..(Inferruptions)... 1 request you to please sit down. . .(Interruptions)..
Please allow the ..(Interruptions).. 96 STl ...(HAEM)... 9 ST ... (AGEF)...
Please sit down. ...(Inferruptions)... Mr. Gujral, please ...(Interruptions)... 98 SiIgul
..(FTAIF).... 3T AN Ig T B 3B 07 ...(FI®)... 96 gyl ...(FGIH)... This
1s not right. ...(/nterruptions)... No, no, this is not expected of you. . .(Interruptions)...
Please don’t do this. ...(Interruptions)... Please don’t do this. .. .(Inferruptions)... Please
sit down. ...(Interruptions)... Go back to vour places. ..(Interruptions).. Please go
back to your places. ..(Interruptions)... 39 95 IS0l - (IIET)...

sft IREY A 9EREn R, A% 954 Skl 21 L (@EEIH).. T8 F9Yed 3iER
Bl ..(FFEF)... AT 95 THR W 2 . (@EeEm)...

MR. CHAIRMAN : Hon. Minister, please sit down. ..(Interruptions)... This is
Question Hour. ...(Inferruptions)... It 1s not your question which is being taken up.

-..(Interruptions)...
The House 1s adjourned for thirty minutes. ... (Interruptions)...
The House then adjourned ol three minutes past twelve of the clock.

The House reassembled at thirty-three minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

sft iR R @r udn: Wy, 89 A S v, 9ud v T8 21 L), .

MR. CHAIRMAN: Question No. 61, Mr. Raja. ...(Inferruptions)....

ORAL ANSWER TO QUESTION
Uniform Civil Code

*61. SHRI D. RAJA: Will the Minister of LAW AND JUSTICE be pleased to

state whether the Ministry has asked the Law Commission to examine and prepare



